0r

MOTION RE. THIRTY-FIRST RE.
PORT OF THE UNION PUBLIC
SERVICE COMMISSION,

.. THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NITHAR RANJAN LASKAR):
Sir, I beg to move the following
Motion:

) “That the Thirty-first report of

..the Union Public Service Commis-
sion, for the period from April {,
1680 to March 31, 1981, together
with Government’y Memorandum on
the case of non-acceptance of the
. Commission’s advice mentioned
thierein, laid on the Table of ihe
Rajya Sabha on the 28th April, 1582,
be taken into consideration.”

Sir, the Thirty-firs; ,Annual Report
of the Union Public Service Commis-
sion was presented to the President
under article 323 (1) of the Constitu-
tion. It is a report on the work done
by the Commission during the year
ending 31st March, 1981. Copies of
the Report were placed on the Table
of the House on the 28th April, 1982
together with a memorandum explaia-
ing the cases where the advice of the
Cornmission was not accepted and the
reasons for such non-acceptance.

€ir, the congtitutional position is
suca that it gives the Union Public
Service Commission and its Members
substantial protection from admin's-
trative interference, leaving it un-
fettered in the selection of candidates
for higher civil services and in advis-
ing on the policy of recruitment, ‘pro-
motion and appointment disciplinary
casas, etc. For the effective discharge
of these functions, the Government
has taken care to provide all facilitis
an¢| substantial autonomy includirg
effective delegation in the administra-
tive and financial matters,

The advice tendered by the Com-
mission is almost always accepted by
the Government. In rare cases, where
it becomes necessary to differ with the
advice expressed by the Commission,
their advice is given the highest con-
sideration before taking a final deci-
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sion to differ from such advice. Mem=
hers would have noticed that the pre-
sent Report mentions only one case
of non-acceptance of the advice of the
Commission. The explanatory memo-
randum gives sufficient details with
reasons for such non-acceptance,

Sir, the honourable Members would
be glad to notice that the present
Report of the Commission brings out
a welcome trend in the performance
of the candidates belonging to the
Scheduled Castes and the Scheduled
Tribes. The Commission observes that
there was an appreciahle improve-
ment in the position of the Scheduled
Caste candidates even in respect of
examinations requiring technical or
professional qualifications and they
could recommend candidales to the
full extent of reservation in the engi-
neering and medical posts. :

The position regarding the Sche-
duled Tribe candidates has also
improved in the case of general

examination while there was some

shortfall in the case of technical
examinations.
In the past, while considering the

Report of the Commission, a feeling
was expressed that the recruitment to
the higher services is largely domi-
nated by the more efficient classes of
society and that the selection gives
undue weightage to those students
who are public-school educated candi-
dates and are a little bit sophisticated.
It was also expressed that there was
the problem of proper expression cn-
abling an effective assessment of the
innate ability and potential of an
individual. In order to avoid this
barrier, it has since been decided, aft=r
consultation with the Commission,
that the candidates appearing in per-
sona'ity tests in the Civil Services
Examinations can respond to the
questions in the language of their
choice in which they had earlier ans-
wered the written paper. This would
go a long way in removing the diffi-
dence that might act ag g constraint
in the performance of a candidate.
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Z The funetions of the Commission
cover a wide range of fields including
those of advanced technology.

In order to cope with this task, the
selection of members has to take into
account the broad spectrum of disci-
plines and professions so that the
membership of the Commission pro-
vides the necessary expertise and
experience in fields related to the
recruitment to various higher services,
Besides, while making appointments.
Government has also to keep various
other considerations in view so that
all regions get fairly represented and

- the claims of Scheduled Castes and
Scheduled Tribes are adequately re-
flected. The present membership con-
sists of a number of persons who have
been eminent in the academic and
administrative fields. I may mention
that currently the Commission is
functioning with full membership.

The reports of the Commission are
scrutinised thoroughly with all care
and instructions are issued from time
to time to remedy the mistakes pointed
out in the reports. All the sugges-
tions made by the Commission are
also considered and brought to the
notice of the concerned Departments
of the Government so that corrective
steps may be initiated wherever
necessary,

I may assure the Members that the
" various suggestions that they had
made in the past in considering the
earlier reports of the Commission had
been given the utmost attention and I
am sure the discussions on this report
in this House will also be equally
fruitfu] in generating new ideas for
improving the personnel administra-
tion. I need hardly say that the Gov-
ernment as well as the Commission
would welcome the suggestions of the
House for further improving the pro-
cedures of recruitment to the Civil
Services. Thank you.

- The question was proposed,

SHRI SANTOSH MITRA (West
Bengal): Mr. Deputy Chairman, Sir,
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at the outset, I like to make some
observations of a general nature.

Going through the Reports, 20th,
30th and 31st Reports of the Public
Service Commission, I have formed an
opinion and impression that it is a
ritual affair. Every time the Com-
mission is suggesting certain measures
but these are not implemented or
these are violated by the different
Ministries and Departments of the
Government. The only thing is that
these Reports are submitted and dis-
cussed in this House, which is nothing
but a ritual affair. But, gradually, 1
find, the scope of corruption and nepo-
tism and favouritism is being enlarged
in case of ad hoc appointments, in case
of non-acceptancce of the recommen-
dations of the Commission with regard
to disciplinary measures and also re-
garding the wide disparity in the num-
ber of posts vacant notified and the
numbher of posts actually vacant. All
these irregularities are there. Besides
these, there are so many irregularities
and these things help in breeding cor-
ruption and nepotism.

Then, I am coming to certain speci-
fic matters. My first point is that in
the 30th Report of the Commission
strong comments are made about the
problem of ad hoc and temporary
appointments in different Ministries,
departments and other organisations.
But in this Report nothing has been
mentioned in general but some parti-
cular examples have been referred to
in regard to appointments made in the
Ministry of Finance, Municipal Cor-
poration of Delhi, Delhi Administra-
tion, Delhi Electricity Suppl, Under-
takings, elc.

Next thing 1 would Jjke to mention
is that the method of ud hoc appoint-
ments and temporary appointments is
the source of breeding corruption and
nepotism. I would like to ask the
hon. Minister what steps have been
taken to stop this evil in pursuance
of the observations made in the 30th
Report and alse in the 31st Report.
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Now, I am coming to my second
point. It is mentioned in the 30th
Report and also in this Report under
discussion regarding the cancellation
of vecruitment by Minisiries and
Depsrtments, once they are notified to
the (Commission and that they tend to
adversely affect the credibility of the
Commission. Because of this cancel-
latioa a great deal of inconvenience is
caused to the candidates,

Thirdly, Sir, a great deal of hard-
ship i1s used to eligible officers be-
causa of delay in holding the meetings
of tie departmental promotion com-
mittees. The Commission has observed
that in some cases the Departmental
Promotion Committee holds the mcet-
ing after a lapse of several years. Sir,
if the promotion is delayed, the officers
naturally get frustrated and demora-
lised and certainly it is an injustice
to the officers. This is a chronic pro-
blem, The departmental promotion
committees’ meetingg take place
after long spells and at their will. But
why should these officers suffer. When
this happens, the officers get dis-
couraged. I am citing an example
that in spite of the directive of the
Commission this has not been done
and regular meetings are not arranged.
I am quoting from the 30th Report:
“As a result of the discussion in
Parliament on the 11th Report of the
Commission for the year 1960-61, the
Ministry of Home Affairs issued
instructiong in October, 1962 impres-
sing upon al] the Ministries and
Departments of the Government of
India to take adequate steps to elimi-
nate such cases or anyway to reduce
them to minimum. Subsequently, the
Estimates Committee in its 47th
Report regarding the Ministry of
Home Affairs/Union Public Service
Commission observed that the Minis-
tries and Departments of the Govern-
ment of India continued fo cancel the
requisitions for recruitment by inter-
view sent to the Commission. This is
not only causing inconvenience to the
Commission and the candidates but it
also embarrasses the Government. The
Committee accordingly recommend
that the Ministries and Departments

I3
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should he required to explain to the
Commission in adequate details the
reasons for the cancellation of the
requisition and why they could not
be foreseen at earlier stages”. Natu-
rally this thing is a highly irregular
one. I would like to ask the hon.
Minister to take up the matter with
the Ministries concerned.

The next thing that I would like to
mention is that the number of vacan-
cies to be filled through competitive
examinations notified to the Commis-
sion according to the instructions
issued by the Government/Ministries
and Departments varieg widely wilth
the number of vacancies finally report-
ed. The reasons are unknown. Per-
haps, after giving the notification some
other considerations prevail which are

I

of a personal nature, or it may be due -

to the inefficiency of the department
which fails to make any proper man-
power planning of the department,
For this reason these figures arec
widely different. I am citing one
example. The department notified 219
vacancies in the Engineering Service.
A notice was given to that effect in
the year 1980. Number of vacancies
actually reported is 625. Similarly,
in the combined Defence Service
Examinations in 1979, number of
vacancies notified was 29; actual num-
ber of vacancies reported was 214.
The Government should take appro-
priate steps to remedy the situation.
This is continuing in spite of repeated
observations made by the Commis-
sion, and it causeg difficulties for the
candidates, So, thig shoulq be set right
so that prospective candidates can get
the clear picture about the actusl
number of vacancies.

. Then another point is about non-
acceptance of Commission’s advice. An
officer of the Posts and Telegraphs
Department, Ministry of Communica-
tion was charged in 1977 for grave
misconduct and for failure to maintain
absolute integrity and devotion to
duty. An enquiry was made and the
charges were established in consulia-
tion with the Vigilance Commission.
The disc‘ip.li’nary authority held ihe
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view that a minor penalty was called
for and the case was referred to the
Commission for advice. But after due
consideration, the Commission advised
the penalty of censure to be imposed
on the officer. Again this matter was
referred back to the Commission for
reconsideration. The Commission
reiterated itg earlier advise; but the
Government did not accept the Com-
mission’s advice. It is a clear case
how the Government and different
Departments are indulging, aiding and
abetting in corruption, nepotism and
favouritism. This man was found
guilty of showing favouritism with
regard to giving telephone connection
to three persons and this shows how
he was shielded in spite of the recom-
mendation of an august body like the
Public Service Commission.
was not taken and the Commission’s
recommendation was flouted.

In conclusion I would like to say
that to make the Commission’s reports
meaningful and purposeful, the Gov-
ernment should take steps correclive
measures for removing the irregulari-
ties which have heen mentioned in this
report and I expect that I would not
find this chronic evil in the next
report of the Commission, which has
been continuing for many years,

PROF, B. RAMACHANDRA RAO
(Andhra Pradesh): Mr. Deputy
Chairman, 1 would like to make a few
brief comments on the 21st Report of
the Union Public Service Commission.
At the outset I would like to say that
Union Public Service Commission is
known for its high standard of inte-
grity in the selection processes and
high sense of secrecy. I would parti-
cularly like to commend this organi-
sation.

Permit me to say a few points, not
by way of criticism but by way of
suggestions for corrective action. First
important thing that I would like to
mention is that Civil Services revised
examination is based on objective test
conducted every year. I would like
to know whether this objective test
statistically is a test in which even if

Action
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one is tolally ignorant, can get pre-
cisely about 25 per cent marks unless
negative mark is given for wrong
answers.

I wonder whether the UPSC is
following this procedure or is ~nn
sidering only the correct answer in
giving the points, because, statistica..y,
if there are four alternatives, a candi-
date can get 25 marks irrespective Jf
whether he knows the subject or not.

The second point 1 would like to
mention is that a rational system has
been introduced now as per para 7 (ii).
A very interesting innovation has
been made by the UPSC; the zone of
consideration has been progressively
decreased as the number of vacancies
have increased. 1 think, this is a very
good step. I was also very happy to
note that while doing so, in the case
of Scheduled Castes and Scheduled
Tribes, where, in the zone of conside-
ration, there are not enough number

of candidates, they will keep five
times the required number, I com-
mend this particular rule in this
regard.

The third point which I would like
to mention is—this has been men-
tioned by an earlier speaker also—
in regard to the deldys in the DPCs.
As many of us know, the careers of
several deserving candidates are
affected either because of delays in
the DPCs or in not holding the DPCs
for several years. This is a well-
known fact. I would not like to com-
ment. I would like to mention that
the select list of a particular year
should under no circumstances go
beyond one and a half years, because,
this will force the organisation to see
that the DPCs are held regularly
every year. I would also like to point
out that special steps should be taken
by the Ministry of Home Affairs to
see that the DPCs are held in every
Ministry and Department every vyear
so that deserving candidates are
selected.

The UPSC has been forthright in
its comment that the Ministries and
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Departments are violating the instruc-
tions to avoid ad hoc appointments.
Ad hoc appointments confer unneces-
sary advantage to those who are
appointed. As far as possible, this
should be avoided and the select list
should be sufficiently large so that
they can pick up suitable candidates
from that list.

. -

Another thing which has ben noticed
in the DPCs is that the names of the
candidates are brought up without the
character rolls being brought up to
date. This is a very important lacuna
and unless the character rolls are up
. to date, the DPCs will not be able to
do any justice. I would also like to
commend some of the revised proce-
dures which the UPSC has recom-
mended in this clause, namely, in case,
due to any exigencies of circumstances,
the DPC is unable to meet in a parti-
cular year, it has been recommended
that the DPC should give separate
recommendations for the earlier years,
year by year. This is a very good
move because this maintains the senio-
rity of the concerned officers. How-
ever, the candidates would not get the
benefit of the salary retrospectively.
Therefore, although this ig a good
move, the candidates are deprived of
the benefit of the earlier promotions.

I would like to make a mention—
this is the fourth point—in regard to
the specially an important point of
bringing experts, scientists, techno-
logists and medical men from abroad,.
This is in para 9(i). They have been
exempted from sub-clauses (a) and
(b) of article 320. By this, power has
been given to the Ministries and
Departments to directly recruit com-
petent people and partly reverse the
brain-drain. This is a laudable step.
This was taken in the year 1964-65 on
a Cabinet Resolution and the Com-
mission agreed 1o exempt them for
two years and subsequently, they
continueq it til} 1982. Unfortunately,
thig information was not known to
many Ministries, If I am hot wrong—
pleasp correct me—it wag only in the
Year 1972 that the ©Department of
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Science and Technology circulated
this resolution and I do not know
how many Ministries have taken ad-
vaniage of this, The Ministries do
need experts. We are aware that
scientists, technologists and emi.
neni persons abroad are willing to
€Oomgs here provided they get a
reasonable opportunity. Therefore,
in order to improve the competence
of the various Departments, we should
try to altract them and this is a pro-
vision for that purpose,

Onc other point I would like to
mention is regarding the language
policy in the case of the central
services examination conducted by the
U.P.5.C. The language policy of
liberalising and allowing people to
take any language or answer in any
language under the Eighth Schedule
is a very good step. However, if you
look at the statistics, you will find that
there are many languages in which
not a single candidate opted to ans-
wer in the concerned mother tongue.
Now I do not know whether it is
desirable to keep thig provision wun-
less there is a minimum of at least
10 or 15 candidates for each langu-
age. When there are no candidates,
I hope the UPSC ig not preparing the
translated papers even when the can-
didates are not there. 1 am not sure
of that. Unless there ijs enough num-
ber, for one candidate to prepare a
translation, distribute it and to
arrange a paper corrector, a huge
amount of administrative machinery
is wasted on this and I wonder whe-
ther the Government would consider
the possibility of abolishing this unless
there is & minimum number.

Now I am coming to another impor-
tant point regarding viva voce exami-
nation in the concerned languages
Suppose somebody answers a particu-
lar paper in history or economics or
politics in a particular language and
he wishes to have viva in the same
language, I do not know how justice
can be done in a board where there
may be only one expert who can
understand that language and the rest
of the members have to depend on
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hig opinion about the performance of
the candidate. I do not know whe-
ther the UPSC can have several
language boards with experts in all
the languages for the central civil
services’ examination. I am not quite
sure how justice can be done.

One important point, Sir, is about
the question of subjects oflered in the
civil services’ examination. It seems
to me and I think it is well khown—
Dr. Sarup Singh is here, who is ex-
perienced in this—that even in the
earlier examination scheme of the
civil services’ examination, there
are certain subjects in which every
candidate prefers io answer. Even if
he is a science, technology or medical
man, he prefers to take up history,
politics or economics. Why does this
happen? From the way the report is
given, it seems that they are revising
the scheme, revising the syllabi and
examining it every year. Even now
the talk is that if a candidate takes
sociology, he getg better marks than
if he takes physics or chemistry. If
that is the case, I think all subjecis
must have an equal weightage, or an
equal advantage or equal disadvan-
tage. I wonder whether the UPSC
could have a machinery to study this
as g king of research project to find
out why a large number of people
take a particular subject. Does it
confer an advantage on those people
who take this subject? This is a
matter which I hope wil] be studied
in great detail by the UPSC which is
the right organisation to do so and
take corrective action.

The last point I would like to men-
tion ig that the UPSC has mentioned
very clearly on page 17 that it has
been noticed that many of the Min-
istries and Departments do not inti-
matie even the approximate number
of vacancies for being notified. If you
Jook at Annexure V(C) and the state-
ment given in this table the number
of vacancies notified in some cases is
29, wbereas the number of vacancies
finally reported came to 200. 1t appears

to me that the departments have to |

i .o -
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make a thorough statistical study and,
I am sure, in these days of modern
advances in science and technology,
statistics having advanced, one can
precisely predict the number requir-
ed every year if you have all the
information for the previous years—
unlesg the department takes up a new
programme for which the number
should be known. Therefore, I sug-
gest that the Minisiry or the UPSC
should take up this matter and see
that the precise information js collec-
ted. It ig not an error of judgement.
If there is an error of judgment, it
will be thig side or that side. In the
table, the number of vacancieg noti-
fled is always less than the number’
reported and that is why I would not
consider that as an error of judg-
ment, Thank you very much,

SHRI SYED SHAHABUDDIN (Bi-
har): Mr. Deputy Chairman, Sir,
“bureaucracy” is a dirly word in the
political lexicon and bureaucrats are
the favourite whipping boys of the
Government and of the Parliament
when things seem to go wrong and
yet, Sir, we need a bureaucracy and
a permanent civil service becauge it is
this element which provides continu-
ity in a democratic framework, espe-
cially when political conditions come
to the brink of anarchy ang chaos,
then it is this frame of civil service¥
which provides ballast for the ghip
of the State. . . -

L The Vic&C‘ha}rman Dr, (Slu-i.
mati) Najma Heptulla in the Chair].

We know, with our personal exper-
ience at the grassroots level, that
whatever this Parliament might legis-
late and whatsoever be the policy ad-
opted by the Government, much will
depend upon the qualily of the per-
son who is going to implement it at
the working level and, therefore, how 4
we select our bureaucracy, how weé,
choose the people for public service
will determine, fo a very large extent,
the tone and temper of the Adminis-
tration, I may say, the course of our
economic development and even the
destiny of our country as a viable

B



209 Motion re. Thirty-first [21 JULY 1982]

democratic entity. The very health
of our policy will thus depend upon
the health of our selection system, and
that is where the importance of the
discussion that we are having today
comeg in. Sir,...I am sorry, Madam.
I didn’t see you..,

THE VICE-CHAIRMAN DR.
(SHRIMATI) NAJMA HEPTULLA:
While you were busy, there was a
takeover.

SHRI SYED SHAHABUDDIN:
Madam, coming to the system of sel~
ection, once upon a time, I was a
votary of the goddess of merit. I
thought that every.hing should be
done by merit, law should pe colour-
blind, there should be no diserimina-
tion except on ground of merit and,
yet, there hag been no system in ope-
ration, as far as 1 know, which has
defined exactly what constitutes
“merit”, There is a large area of sub-
jectivity in the definition of this term
“merit”’ and I think it has an elitist
ring about it. The elite perform a
drama when they set themselves to
takeover the structure of State
power. Whatever qualities they see
in themselves they project to the
nation and consider that these are the
very qualities required for running
the State efficiently and that is how
this whole concept of merit comes
in. I hope that the UPSC ig free
from this bias and the extent it
is humanly possible they try to define
“merit” in non-elitist terms and not
exactly in terms of what, in a tradi-
tiona] way, we have come to associate
it with the elite classes which have
successively ruled our country and
which have come to have an upper
hand in our scheme of things.

Madam, I would like to bring to
your attention that as far ag I can
see, at this moment the morale of the
civil service js extremely low, Tt is
not low merely hecause of the pres.
sure of inflation; it ig not low merely
because of the perrmanent lement of
political interference with administra-~
tion which has existed all the time.
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I think there are deeper reasons for
that. I think they find themselves
caught in the wheels, they find them-
selves a part of the machinery on
which they have no contirol. Thank
God, that the terrain is not allso ter-
rifying and the picture js not all so
dark and we still have a few Appus
and Chatlerjeeg to challenge the sys-
tem from within, but yet, Madam, I
must say that the Government must
seriously consider this aspect of
morale of the Service. .

Coming to the question of the func-
tion and the workloag of the UPSC,
I would like to make a .few brief
points. I think the Government
should seriously consider the sugges-
tion which hag been made on the floor
of the House and I have had the hon-
our also to submit a private bill in that
regard—that in matters of promotion
the UPSC must be given unfettered
authority. Thig requires a coustitu-
ional amendment. Secondly, the
workload is rising so fast that a small
team of eight persons, howsoever com-
petent they might be, are not able to
look after the requirements of the
Central Government, of the various
Union Territories and of the various
public undertakings. So just az we
have got a geparate cadre in the IAS
or the IPS for the Union Terrifories,
there ought to be a separate Public
Service Commission for the Union
Territories as a whole. And I sub-
mit, Madam, that there should also
be sort of a Public Service Commission
you can call it a Recruitment Board,
if you like, for the public sector
undertakings separately, so that then
the Union Public Service Commission
is left to deal golely with the Govern-
ment gervants who come under the
control of the Ceniral Government,
who are part of the federal structure.
I also find that the UPSC, at least as
far as this Report is concerned, conti-
nueg to dea] with matters which real-
1y ought to be transferred to the new-
ly created Staff Selection Commission.
I find that Assistant’s Grade and Ste-
nographer’s Grade examinationg are
also conducted by them. I really do
not see the reason why this jop can-
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not be transferred to the Staff Selec-
tion Commission. The sooner it is
done, the better it shall be for the
overall working of the UPSC.

I have noticed that two learned
colleagues who have expressad their
views have referred to the various
shortcomings that the Report mentions
as far as their dealings with the Gov-
ernment are concerned. I have men-
tioned the question of promotions: It
is not encugh to say that the Depart-
mental Promotions Committee should
be beld regularly, It is not enough to
cay even that it sheuld be held every
year. I must go to the extent of
suggesting that the Departmental
Promotion Committee of every Minis-
iry and Depariment must 1ake place
on a fixed date every year; if it can-
not be held on a fixed da.e, we can at
least gay in the first week of a cer-~
tain month, so that all the DPCs take
place annually and at annual inter-
vals. That will have the advantage of
silencing a lot of unnecessary grie-
vance, a lot of unnecessary blood-let-
ting that takes place will gimply dis-
appear if you have this sort of regu-
larity in your promotion system.

Now my friend Dr. Ramachandra
Rao hag commended something which,
unfortunately, I must criticize, In
selecting the zone of promotion the
UPSC... (Time-dbell rings) Madam, 1
have to take a few more minutes.

THE VICE-CHAIRMAN DR,
(SHRIMATI) NAJMA HEPTULLA:
You have two minutes more So 1

just...

SHR1 SYED SHAHABUDDIN: 1
Beek your indulgence. They have said
that for Scheduled Castes and Sche-
duled Tribes the zone of selection
shall be enlarged if necessary.
Frankly I do not know whether same-
body has challenged it in a court of
law. I think to have a differential
in the determination of the zone of
selection for the general candidatles
and for the Scheduleq Cagte and
Scheduled Tribes candidates is not
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called for and I think it might even
be termed as unconstitutional,

I also find that ‘lhere is a long
list of subjects and postg which are
exempted from the purview of the
UPSC. They are at page 101 I do
not have to go into it. But I would
suggest that this list should he re-
viewed every year, I particularly do
not understand why items 2, 9, 12
and 14 are stil] listed there. These
organisationg have been in existence
for a long time and it is time that
they should have their own properly
constituted cadres and yecruitment
should be transferred to the TUPSC,
In any case, 'this list needs to be
reviewed every year by the UPSC
and by the Government

Madam, we are at a very critical
point, The country must face this
question whether we indeed need =
permanent Civil Service, whethey we
want neutral, competent and efficient
Civil Sorvants or we want elected
officers. The country can choose one
way or the other. But presently the
degree of politicalisation in 'the admi-
nistration is rising at guch a fast
pace and reached such a level that
it is making absolute nonsense of the
concept of administrative neutrality.
The political executive has the tre-
mendous power to transfer officers at
shor{ notice, and good officers, effi-
cient officers, competent officers are
shunteq away into anonimity, into
ignominy, thrown into corridors with-
out any posting orders for months
and for years, Madam, for your
information, this state of limbo is
called ‘corridor posting’. While a man
is kept waiting for his posting, any
number of chamchas get their promo.
tion, Naturally officers tend to get
themselvey identified with various
elements in the political gystem either
on caste lines or on regional lines or
even on communal lines, and this
Way the espirit de corps  is getting
eroded very fast, and the services are
getting fragmenied, If the real epirit
of the gervice is to be maintained, I
would suggest that the exercise of
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this power of transfer shouly be
looked into by the Home Ministry
and by the UPSC also. Why can you
not ask the State Government the
average period for which an IAS
offcer has cerved in a givem  pos!
during the last three years? You will
find to your surprise that in some
States it might come 40 a few months
only. Such transfer ig a waste of
public fuuds. A man cannot make
himself effective in less than gix
mnnths. He needs time to know the
place. Also if a man finds that the
sword of Damoc'es is hanging over
his head, that the Government might
transfer him at short notice, by a
midnight call he will never be able
fo put in his best. The transfer
entails thag a loss of lalent, loss of
energy and loss of funds. Therefore,
if you want that the Civil Service
should be really efficient, please
curb your iendency of transferring
people prematurely and at short
notice of using transfer as a punish-
ment,

T would also like te 'say that one
course for the crisis is the fal] in
quality, ang the fall in quality is
related, perhaps, to the situation in
the country. After all, if you have
corruption in the air, you cannot
have a service free from corruption.
I the educational standards are fall-
ing and deteriorating very fast, you
cannot expect to have a competent
clvil service,

T must refer to a particular point,
The age-limit hag been raised re-
cently. Thig goes against the basic
principle of permanent civil service.
K you raise the age-limit, by the
time you get them, they are already
formed, they are already moulded,

they have got their value system,

right or wrong, They are already
corrupt, they have been through the
world, they have seen it. They have
made their choice. Therefore, you
must get them young. You must catch
them when there ig still a little flame.
a Htfle sparkle, of idealism within
them, when they are fresh, when
they have mot yet come across the
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wickedness in the world. They will
also slowly make a compromise. Let
them, But that will not be as ignoble
a compromise as they tend to make
when they will enter into the presti-
geous  service like the IAS at an
advanced age, Some are highly tech~
nica) jobs in order perhaps to make a
better living. I cannot understand
why the UPSC cannot curb it. There-
fore, there is some point in reviewing
this decision. Bring # down 1o the
original age group of 21 to 24, if you
do not want—I do not want to use a
strong phrase—hardened criminalg in
the service. (Time betl rings) Your
indulgence please. 1 am making use-
fu]l suggestions for the service,

I want to say something about
reservation. 1 am not against reser-
vation. But I would like 'to say that
the Government chould seriously
think about extending the reservation
tc the people below a certain econo-
mic level, 1o al] those who fulfil
certain  economic criteria. Madam
Prime Minister, while addressing the
Chairman of the Public Service Com-
missions at 'the annual meeting in
1980, has made a very very pertinent
point. I would like to quote from this
Report. In para 2, Appendix IIIA, at
page 78 it states:

“In her inaugural address, the
Prime Minister asked the Public
Service Commissions to ensure that
Harijans, Pribals, Minorities and the
Rural poor got adequate share in
Government jobs and to make all
efforts to ensure that the doors for
Government service were wide open
%o them also. The Prime Minlster
pointed out that the Members of
Parliament and eminent citizens
had often expressed concern at the
under-repregentation in the ser-
viceg of persons from economically
hackward and under-privileged
categories. She said that it was the
recognised  responsibility of the
Service Commissions to devise
methods which would ensure that
any educational, economic and s0-
cial disparities did not tilt the bal-
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ance in favour of the more privi-

liged.”
I think it is a very commendable idea
and I find that the Commission itself
under item 7 has said:

“There was general agreement
that candidates coming from rural
and backward areas and those be-
longing to minority communities

and poor families were handicapped’

because of the background from
which they came and it was there-
fore, necessary to assess their suit-
ability with sympathy and under-
standing, as emphasised by the
Prime Minister.”

Now, Madam, I belong to a community
which 35 years after independence is
very much underrepresented in the
service. I am against reservation and
I do not ask for reservation. But I
would like the Government to look
into the figures {0 find out what is the
underrepresentation due to. Is the
underrepresentation due to not enough
candidates coming up? Is it because
they lack motivation for Government
service? Is it because they do not
fulfil those particular elements of
‘merit’ criteria that you are looking
for? Or is it because of some subjec-
tivity in the selection procedure—I do
not want to use the word “communal
prejudice”? This you can only find
out if you have the figures about the
percentage of candidates from a parti-
cular community, their percentage
among those selected after the written
test and their percentage among those
selected after the interview. If all
those tally specially overaging over
years obviously the system is perfect.
But if enough candidates do not pre-
sent themselves, then there is some-
thing wrong and youhave got to have
special facilities and incentives for
bringing up that community in order
that they present sufficlent candidates
in accordance with their proportion
in population.

Madam, the universities’ perfomance
as recorded in this report is extremely
uneven. (Time bell rings) Please,
two minutes. e
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THE VICE-CHAIRMAN (DR.)
(SHRIMATI) NAJMA HEPTULLA):

<"

qTF 6 MFwE 9 |

SHRI SYED SHAHABUDDIN: We
have enough time, We have got the
whole day. . .

L

THE  VICE-CHAIRMAN (DR.)
(SHRIMATI) NAJMA HEPTULLA):
There are many names before me.

W agE MEAPE A AE-
T AT | Tad g1y g K g
#wd a99 &1 Ay ar owE
qtET g e

- P
~ Dend

Madam, the performance of the uni-
versities seems to be extremely un-
even. The number of candidates from
the universities varies from one from
a university——there are quite a few
like that—to 807 from a single uni-
versity. And the success ratio varles
from 1:1 to 1:51. And this 1: 51,
if I may name the university, is from
Kanpur. While you take the first 10
universities in terms of numbers, the
average performance ratio is 1:9. In
27 universities, their first gdivisioners
have done worse than their second or
third divisioners., So much for the
examination system! In 14 universi-
ties, there was not a single first
divisioner candidates among those
selected; only-second divisioners were
selected, and so on. Therefore, I draw
the attention of the Government to
this unevenness of our educational
system. After all, this is your catch-
ment area. This is your feeding sys-
tem. If something cannot be done
about it, then surely your selection
system will not work., I would, there-
fore, suggest that the UPSC’s selection
system must not be tilted towards
performance in any one part of the
test only. The number qualified to
take the main examination should not
be related to the number of vacancies.
UPSC should set up their own stan-
dards for example that those whe
secure 75 per cent shall be called for
the main written Pest, s e
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" "Madam since there is no more time,
I shall not go into other aspects. 1
would, like however, to say a word on
corruption. But corruption can be
institutional; corruption can be indivi-
dual. Corruption today is partly due
to the fact of inflation. T believe in
soclalism and therefore, I believe that
personal incomes in society should
have a minima and a maxima. A
society has to determine ratio. But
cne must give equal protection to all
Government servants. The Central
Government have recenlly made a
good beginning. They have granted
some dearness allowance even to the
higher civil servants. But that does
not go far enough. The neutralisation
by way of DA is only to the extent of
40 per cent. The Government must
find its way to grant 100 per cent
neutralisation to all, full and equal
indexation for everybody. But there
must also be safeguards in the system
against corruption. One safeguard
can be that you ask the Government
servants to provide an expenditure
statement. You must look not only
into his immovable assets but also
into his liquid and moveable assets.
Angd you must have a properly cali-
brated system of rewards and punish-
ments. And you must try to impart
in his training the system of values
which you want to have. Finally, 1
would like to appeal, through this
House, to all the political parties and
not only to the Government, because
I do not hold the Government alone
guilty in this respect, that political
interference should be brought down
to the absolute minimum.

Let us all have a national con-
sensus on this at least that in order to
maintain the integrity, the neutrality,
the independence and the efficiency of
our civil service, of our Government
servants, we shall adopt a ‘hand-off’
policy. Thank you,

) gaz fasd <o (S §)
aidw Jgedw aifgar, 3@ @ Fad
wF A& ¥ fF gwlR I Fr ogwEa
aft wver 2 43T w7 fF ogaR Aw
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S

Madam, I am sorry, I will speak in
English now.

Madam, the problem is that no
bureaucracy can be corrupt....

SHRI SYED SHAHABUDDIN: Un-
less the politicians are corrupt.

DR. SARUP SINGH: ...if the
political system is non-corrupt.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI KALP NATH
RAI): No. .o -

SHRI SYED SIBTE RAZI: No.

DR. SARUP SINGH: All right,
Madam, I have said even before..
(Interruptions)...I have said even
before that speaking what is called the
naked truth is not easy and, therefore
I will try to cover it up and say that
the Union Public Service Commission
cannot achieve many of the objectives
that you have in mind. The UPSC !
has a very limited purpose. The
UPSC cannot change your educational
system; the UPSC cannot change your
economic system. Now, you are talk-
ing of the weaker section of the
society. The Prime Minister's speech
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1976 when I was also a member of
the audience. What can the UPSC
do about this? It has been said,

“merit”. It has been said that merit
cannot be elitist. I do not know what
merit is. When a candidate comes

before me, what do I do? I ask him
questions and I can ask him questions
in English I can ask him questions in
Hindi. But, surely, I will have to
judge his intellectual quality. The
poor boy has gone to a rural school

- where the education was very poor.

He went to one or two minor and dis-
advantaged universities where educa-
tion was again very poor. Luckily,
he passed ‘for one reason or another,
your preliminary test and then, may-
be that he was good enough in his
subject that he passed the main test
and he comes for the interview, Now,
what do I do? Do you have any pro.
vision which will give him higher
marks? I used to have compassion.
Mr, Sibte Razi will be surprised to
know, and so also Mr. Shahabuddin,
that when I wag the Member of the
UPSC, it was certainly (discovered
that the Aligarh University was
doing extremely well, Why.? Not
because I had done anyaring or
somebody else had done some-
thing. It was because the Aligarh hoys
had acquired the confidence and they
had the motivation and they stared
appearing in the competitive examina-
tions and started doing well. And the
year in which I was there, the Ali-
garh University boys stood first in the
IAS Examination. How did it happen?
You see, the UPSC has a limited role.
The UPSC can be given a larger role
if you want to give. But, for God's
sake don't be self-righteous; don't
have the ‘holier than thouw' attitude;

and dont also say, “We are very
superior and the others are very
inferior.” All the Members of the

UPSC are, by and large, decent people,
intelligent people, well-meaning
people, and compassionate people.
But what can they do?

Prof. Ram Chandra Rao raised a
very interesting question about objec-
tive tests. I do not know where these
objective tests lead you. Britain
started with objective tests for its

761 RS—8,
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Civil Services; it abolished them.
Canada started with objective tests
for their Civil Service. They aboli-
sheq them partially The only country
where objective test is going on,
where Government service is not pres~
tigious, is the United States. Only
inferior people into Government ser-
vice; others go elsewhere. I think the
UPSC should ask itself sooner than
later whether objective tests are
necessarily the best way of judging
either somebody’s intelligence or some-
body’s commonsense or other qualities
that an officer should have.

Now, when I talk of these objective
tests, I have something else also In
mind. You know, the whole scheme
of preliminary examination and the
main examination was evolved because
the number of candidates involved was
too large. And it is still large. Un-
fortunately—I hope Prof, Adiseshaiah
would agree with me partially at
least—sometimes a system is destroyed
by the size that it comes to acquire.
The UPSC examinations anq the Uni-
versily examinations have been deter-
mined by the number of people we are
going to examine, and if a superior
system of examinations cannot accom=-
modate the numbers, we evolve an
inferior kind of examination. In other
words, the numbers destroy the quality
of the examination system itself.
What does one do? I don't know.
(Time bell rings) Madam, you have
been very unfair. Others have also
been unfair to me. But I am used to
unfairness,

T will say this in the end. The All-
India Services are the only protection
that we have in the country. Com-
munalism, casteism and regionalism
will destroy thig unless you protect the
All-India Services. And you cannot
protect them wunless you give more
powers to the UPSC to look after their
interests, If there are riots, Mr, Razi,
go into the causes if it is the Deputy
Commissioner who has caused these
riots or there are other forces in the
society which caused riots. The State
Governments are behaving in &
manner, whether it is appointments,
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transfers, promotions, that they play
havoc with our system. It is only the
All-India officers who can maintain
our unity. And keep this in mind,
whatever decision you may take poli-
tically, if the country has to stay one,
it is the administrative services which
have to stay as one. And they cannot
stay one unless the UPSC is streng-
thened. Don’'t have separate UPSC
for the TUnion Territories, because
these Union Territories will come to
have a kind of system which many of
the State Governments have. State
Commissions have deteriorated to such
an extent that we do not know what
to do. But the UPSC is still there.
Strengthen it and give it more powers
and improve the conditions of service
of people. I said last time, put them
at least on par with High Court
Judges. The question of precedence ig
not 1‘'levant, Improve their salaries,
give them better pensions and enhance
their period to at least six years. A
Member may get pension from else-
where. Why can’t he get something
more? You say that he should not
get a job afterwards. You put all
sorts of conditions on him. Of course,
he can become a politician just as I
have become a politician. But jobs
he cannot get. Why can’t you look
after them well? So, please treat the
UPSC with respect and also treat the
all-Indiy services with respect. If you
do not do that, you will hurt your-
self, and these quarrels that are raging
between yg are the expression of one's
pettiness. For God’s sake, let us not
waste time in these petty things.
These are not the questions which are
to be talked of in the manner in
which we sometimes do. .

Madam, one word more and I have
done, Last year, I was foolish enough
to mention the name of a Member of
the Union Public Service Commission
with some disrespect. My facts may
have been correct. But it should not
have been done. Anybody who can-
not protect himself should not be
attacked in this House. I, therefore,
offer my apologies for the lapse I
committed last year. Thank you,

LMo FFLT AR (ITX TW):
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THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA:
Yes, Shri Ram Lakhan Prasad Gupta,
not here, All right, Mr. Mghanaran-
gam. You will get five minutes, and
1 will start counting them from the
time you start speaking. But do not
please let anybody think that just be-

cause you came here, I aliowed you-

to speak. That way it will be consi-
dered corruption.

SHRI R. MOHANARANGAM (Tamil
Nadu): Madam Vice-Cnairman, I am
really very glad that I was givenr an
opportuni y to speak on the motion on
the Union Public Service Commission
and one of the important functions of
thig institution is to select persons for
administrative purposes and selecting
very bright candidates for so many
departments in this
country, Not only that, we have also
to select candidates from different im-
portant fields. These are the main
things that we have to bear in mind

as far as the Union Public Service
Commission is concerned.
When I go through this book,

Madam, I notice that eight Members
are there in the Commission as On
June 27, 1981, This is what you call the
Union Public Service Commission,
the Union from Kanyg Kumari to
Moupt Himalayas, that is our Indian
Unjon. This Union Public Service
Commission ig for the entire country.
But I find, Madam Vice-Chairman,
that there are only six Members here
out of whom hot even j single Mem-
ber 1 find from our part of the coun-
try. When Members of the Commission
are selec’ed or appointed, they should
bear in mind to select at least one
Member from the South, one Member
from the North, ome Member from
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the East one Member from the West
and one Member from the ceniral
India so that a]] these persons take
seats in a big institution whijch re-
presents the whole country, and which
institution has the joint responsibility
of selecting candidates for Indian
Administrative and other important
Services. Even last year there wag &
debate with regard to thig affair, na-
mely, that the number of Members
should be increased from 6 to 8 and
from 8 to 12. If you go through the
entire pages of this Report, you will
find that there are only six Members
of which not even a single Member is
from our part of the country.

Secondly, Madam, for the past 33
yearg we are selecting candidateg for
the Indian Administrative Service
through the . Union Public Service
Commission. There was a time, ten to
fifteen years back, when persons from
our part of the country and persons
from West Bengal, Maharashtry and
Gujarat at leas. 10 to 15 per cent of
them were selected on the Indian Ad-
minjstrative and other Service exa-
minations. But why such bright stu-
den's are not coming forward to be
appointed to 1AS, IFS and IPS and
other jobs? It is because the remune-
ration given to these candidates is
very very low and they are not at-
tracted to these jobs, They are not

_induced tn appear in these examina-
tiong for the simple reason that the
remuneration is very low. That is
the reacon why they opt for private
jobs in the private sector and they do
not care even to appear for examina-
tion in the Administra‘ive Services.

Then, Madam, the next thing js that
when these officers are selected by the
Union Public Service Commission they
aTe not posted to g particular place
where from they actually come. For
example, if anybody comes from
Andhra Pradesh, who appears for
the IAS, after his selection he will be
posted in Gujarat or Maharashtry or
some o.her place where particularly
that language is not at all spoken or
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we can even go to the extent of say-
ing that where that language js abso-
lutely new to him. It will take him at
least three to four years to under-
stand that language and if an IAS
officer, 3 colleclor of a particular dis-
trictj in Andhra Pradesh, does not
know the ABC of the Telugu lan-
guage, and if 5 local person wants
to represent his grievances to the col-
lector, what will be the state of affairs
when the collector does not know or
understand a bit of the local language?
Such a position is common to  most
of the States. That is my point,
Madam. It should be the policy of the
Government that a person who comes
from a particular part of the coun-
try, should, ag far g¢ possible, be pos-
ted in that region only.

Then, Madam, the standard of the
candidates has greatly fallen. And...
(Interruptions)

SHRI V. C. XESAVA RAO
(Andira Pradesh): Tamil Nadu Gov-
ernment is no. taking any IAS offi-
cers; they want {o send away all the
IAS officers from Tamil Nadu. Andhra
Pradesh Government is getting them
and posting them ag Collectors, as
SPs...... (Inferruptjons).

SHRI R. MOHANARANGAM:
Would you kindly point out how
many have been sent out? (Interrup-
tions). XKindly listen to what I say,
When I have listened you, you must
listen to me... (Interruptions) Why
are you afraid of hearing me just as
I was listening? First of all, let us
know the art of conversation and the
art of gpeech,

SHRI V. C. KESAVA RAO: I know
how ‘nany officers were transferred
from Tamil Nadu. .. (Interruptions).

SHRI R. MOHANARANGAM: You
may be at least ten years senior to me
in age; you should be able to under-
stand what T am going to speak about.
Would you listen?...(Interruptions).

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Why are you wasting your time?
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SHRI R. MOHANARANGAM: He is
- wasting my time.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
You don’t indulge in conversation.

SHRI R. MOHANARANGAM: Would
you tell me how many persons so far
have been transferred from  Tamil
Nadu to any other State? You can’t

- say. People no having sufficient back-
ground and sufficient knowledge are
creating complicationg and creating
stories about it. How many officers
have been sent out of Tamil Nadu so
far? Would you tell me how many
have been sent out of ‘ne State? No,
you cannot say, Tamil Nadu is a fa-
mous State where no such thing is
happening. We have had <o many
Chief Minjsters. We have brilliant ad-
ministrators, brilliant officers and we
never sepd them ou of the State. We
hear that kind of theory, that kind of
principle being adopled in diffierent
parts of the country but we never
send anybody out... (Interruptions).

SHRI V. C. KESAVA RAO: How
can you say that your Government is
prepared to accept outsjders when...
(Interruptions).

SHRI R. MOHANARANGAM: Can
_you tell me...?

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
We are short of time and if thig cross-
talk will go on nobody will be able to
speak.

SHRI R. MOHANARANGAM:
This point was never raised; I did
‘not say it about Tamil Nadu; T did not
-quote Tamil Naduy, the State which 1
-represent. I only quoted Andhra Pra-
desh that suppose 5 person not know-
+ing Telugy is posted in a remote dis-
-trict in Andhra Pradesh, how will he
function? He does not know the
language. What will be his position?
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But it is noi my intention to say that
all the officers should be sent out of
the State. We have so many persons
from different parts of the country
and when we have hat kind of ten-
dency, how can we send them out?
So, Madam, the standard of officers
has completely gone down, that is
number one. Then secondly, officers
should be posted jn such a place where
they should know the language, and
hirdly, if my friend wants, he can
invite so many persons from Tamil
Nadu who do not know Hindi; let him
post them as Collectors et¢. We have
sent so many persans from Tamil
Nadu to different States; .hat iz a
different case... (Time bell rings).
Iy my time over?

He has taken half of my time

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
You shou'd not have replied to him.
You are addressing either me or the
M'nis er. You should not have replied
to him; that would have been better.

,SHRI R. MOHANARANGAM: And
finally, Madam, sometime we are not
in a position tg get candidates for
technical field and o her fields, where
directly we are recruiting candidates
by say‘ng that expertise should be
used for that, for which extra care
should be taken and I hope 'he Home
Minister will take full responsibiljty
for selecting candidates in such a
manner that would be beneficial for
the entire country.

Thank You.

ot IPTAR TFw (I WRW) -
AT IIENIH "N,

guawmETe (T ) ()
atqmt  geAeeT) ¢ gWW A @ifeg

g T |

o ™ Qg Ty AT -
TS RS, €N A% qA ;W
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“It is no. at all our intention that
by offering a few thousand jobs to
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OBC candidates, we shall be able
to make 52 per cent of the Indjan
population as forward, But we must
recognise that an esseniial part of
the battle against social backward-
nesg is to be fought in the minds ot
the backward peaple. In India, Gov-
ernment service has always been
looked upon as a symbol of prestige
and power. By increasing he repre-
gentation of OBCs in Government
services, we give them a minimum
feeling of participation in the Gov-
ernment of this country.”

\

gafae @ & @ e FHOw A
foilE & mAawE g 9r Tw o R
g FW FE TRy AR ofEEw F
ga W foawr @ 9o

s ¥ & TR Wgaig &5 g fue
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g ft g @ =t fogE § ag
AT I ¢ Ste Wel  Wieal )
g5z 63 #, 28 dwaw ¥ fowd
7Y IR ARl § f& o fadeww
FHITA FTZIV AT F@IT 7 IaHT T8N
T[T g

Discip'inary case against an officer
of Ministry of Communications.

w3 § § qg ¥ F IR FAT
AT § feewiw @ ayr fF g
¥ ¥ A% I FT A AR AfPpA
¥ ug T 2g R . gg e deeey
1 wifewr & ofwRy #1 wEr
gr  fawr wmmv wifgm |
faadt sy mifm @), =g wifsea
e foagd o s9vm & 3§ F S,
qTE 2 F7@ vatgedT g S ¥
Jfewel A@T w17 f& 9F A7 9@ R
ar aris M wAfEr & Agr & wwaEr o
B W @ G 1 oaiE Sy W I
4T § Fg mreafsed I T A
g g8 @ AR AR | AT
T W 9g q® T OURMNER WK



241 Motion re. Thirty-first [ RAJYA

TqET ag A aEAT AT A oA
. gWT § 1 Tfae geReg F oA I
wATg FAT ALY, I A FO fAwel
H WNF gTHA T@ET ATEAT 47 |

SHRI H. HANUMANTHAPPA
(Karnataka): Madam Vice-Chairman,
our recruitment system has a bearing
on our educaltional system which we
are followung in our counw.y, in our
anxiety—right anxiz.y—we have
started schools and col.eges in  the
rural areas, but in our anxiety to edu-
cate mo.e and more people we are
creating more and more educated-
anemployed in this country. Year by
?year the educated.unemployed are
“flocking to the Employment Exchan-
ges, recruitment through which is one
of the systemg by which we can ab-
sorb some of the educated-unemplo-
yed.

The point here is, the recruitment
system functioning in our country is
not selecting candidates—actually, it
is avoiding the candidates. The sys-
tem that we are following in our
country is to eliminate as many peo-
ple as we can, We call for applicationg
for, say, a housand or 800 vacancies.
Lakhs of people will apply and appear
for the examinations. Our main pur-
pose there will be to eliminate. This
is an elimination process—not a selec-
tion process—which we are follow-
ing in this country. In our anxiety to
eliminate more and more people we
have fixed up this examination and
merit system. What we say to the peo-
ple in public and that we practise,
there is a lot of different, The ruleg of
procedure or the rules of recruitment
are totally against what we say to
the people. Here, Madam, I can give

you an example. Suppose I come to
your house, your two-year old child
-will say “Uncle, good morning.” Your
-child is able to say “Uncle good
~morning!” at the age of two years
whereags my child requires eleven
years to learn to say “Uncle, good
morning!” But they are putting both
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these children on the same plane and
asking them to appear for the same
written examination, Thus, a lo. of
discrepancy is being maintained in
our recruitment procedure wherein
we are not doing any justice to the
rural people, the backward classes,
the minori ies and the Scheduled
Castes and Scheduled Tribes. So, I
personally fee] that the existing sys-
tem of recruitment snoud undergp a
thorough change,

The hon, Minister quoteq the Prime
Minister s speech last time when she
addressed Chairmen of the Public
Service Commissions. But, even after
that, the recrhitmen. procedure is not
cianged. I want to say that here also,
it is again the bureaucracy which is
playing with the rules What i- this
system of merit? You know that the
ruleg are introduced by the bureau-
cracy. The father jga Superin-

tendent  somewhere, mother is
a Principal somewhere, son
is a Doctor, daughter-in-law

is an IAS Officer somewhere and, then,
the fifth or sixth fellow of the same
family will appear for a UPSC exa-
wmination and he wili get the job
rather than the rural person. -

Madam, educated-unemployed are
more among our rural people, but our
recruitment system denieg them their
legitimate employment opportunities.
So, I think thorough chang.s shouid
be introduced in our recruitment sys-
tem At least the Government should
think of giving employment to one
man from each family before giving
to a second or third one from the
same family, If thig system is adop-
ted, then the recruitment procedure
will have to undergo a thorough
change. It is only an urban-oriented
and upper-class-oriented system
which is existing in our couniry now.
So if you have to do away with it,
if you are really interested in giving
employment *to the rural people the
recruitment systeqn will have to
undergo 3 change. Thig is my first
suggestion.
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° The second suggestion is about the
objective examination, about which
my friend Mr. Ramachandra was
saying something. Even there only
the boys coming from sophisticated
sociely, urban society, can answer
questions. I can quote the type of
questions, “Bn which year Jdid Sunil
Gavaskar score so many runs?” This
will be the type of objective question
and my boy coming from the rural
area, who does not know Sunil Gavas-
kar’s name, who does not have an
opportunity to play cricket in a rural
high school, is asked to answer this
question or the question when he
-completed 5000 runs, at which match
and in which year. These questions
cannot be answered by a person who
is coming from a rural area, a back-
ward area. This elimination system
rather than a recruitment system has
1o undergo a thorough change,

About the age-limit, Mr, Shahabud-
did said tat we have to catch them
young. I agree that o person will be
better qualified to the extent of pass-
ing this examination if he is coming
from urban society. But in rural
society he does not have an opportu-
nity to go to school at the age of §
or 7 he starts late and he cannot
continuously pass the examinations.
8o age relaxation in the case of rural
people is a must because he does not

- have that opportunity, he does not

have a schoo] in the village or if there
is one he has no books and all those
things. This question of age is a
hurdle for a rural boy for entering
employment.

Coming to the IAS officers’ exami-
nation today, much has beepn said and
we have éntrusted the administration
to this IAS at all levels hoping that
they can Qo better. But here I can
give an exmple of an IAS officer who
was on a visit to g tank. He enquir-
ed why water is not being fed to that
side of the tank. The TAS officer who
had passed the examination and was
a probationer did not know that the
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tank water cannot be fed to a catch-
ment area. He wanted that the tank
water should be fed to a catchment
area. So about the quality of
the IAS officers, the quality of ad-
ministration, we are bound to have a
second opinion,

Regarding the interview marks
which my friend said, I have got a
different opinion. Only the mento-
rious students can pass. The present
system is that only 25 per cent of the
written examination isg fixed for inter-
views. So the Public Service Com-
nission or the recruitment body has
no choice but to select only the upper
class and the urban class. If they
want to pick up a really deserving
class for employment not the merito-
rious class, if you have to give em-
ployment to the deserving class, not
to the fifth or gixth person in the same
family, you will have to change the
recruitment system.

THE VICE.CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA)}:
Would you kindly try to wind up?

SHRI H. HANUMANTHAPPA:
About the technical education exami-
nations, I would say that we have
divertedq our educational system in
order to give them self-employment.
So we have started this technical
training and technica] examinations.
Even the students who have passed
these technical examinations are
found there in large number before
the employment exchanges. That
means, they have no competence »r
courage of self-confidence for self-
employment,

With these words, while supporting
the UPSC Report which hag been
placed by our Minister, I suggest that
the recruilment procedure should
undergo a thorough change in order
to implement the proposals or sugges-
tions given by our Prime Minister
and they should see that 3 deserving,
rural-oriented recruitment ig made in
this country.

Thank you, Madam, wTTon
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appear for technical examination.
*SHRI SHRIDHAR WASUDEO Regarding this I would like to say

DHABE (Maharashira);: Madam Vice-
Chairman, The recommendation made
in the report of U.P.S.C, has not been
accepted by the Government, The
report of UP.S.C. containing its re-
commendation must not be reviewed
by any department. I hope this will
not be repeated in future.

I want to make certain observations
in regard to this report. In demacra-
tic set up bureaucracy also plays an
important role like legislature, Politi-
cal parties and judiciary. We can-
not have good administrators if we
distinguish between rural and urban
sectors. Merit should be given more
weightage if we expect to appoint efi-
cient administrators. Public schools
should be started in rural areas and
attempt should be made to improve the
quality of education, In the present
set up Government officers are ap-
pointed without requisite meris Even
I.A.S. Officers do not possess neces-
sary standard. The examination
should be held at the places where
Revenue Divisiong have been set up,
Examination should be conducted at
Nasik, Aurangabad Kolhapur and
some other cities. There must be
decentralization so that the poor stu-
dents can be benefited. The exami-
nation feg should not be charged in
the new examination system. This
will enable all the studentg to appear
for the examination. The Govern-
ment should take steps to change the
present system of examinations by ac-
cepting the recommendations of
U.P.S.C. and set good traditions. As
I said earlier bureaucracy is very im-
portant in democracy. The siress
should be on improving the quality
of education. The efficiency of ad-
ministrationn depends upon effective
tunctioning of bureaucracy.

It has been stated on page 23 of
this report that Scheduleq Castes and
Scheduleq Tribes candidateg dig not

*English translation of the original
speech delivered in Marathi,

)

|

that the Government has not taken
necessary steps to provide educational
facilities to Scheduled Caste, Schedul~
ed Tribe and backward class students,
This problem will be solved by ex-
tending educational facilities to these
backward classes. Thig problem will
not be solved only by conducting exa-
minations.

The Youth Corgresg hag demanded
that poor students should not be taxed
by asking them to pay examination
fees. A student appearing for a
banking examination has to pay
Rs, 22/- as form fee. Apart from thab
he has to pay for his travelling ex-
penses. On page 21 of the Report it
has been mentioned that 242374
students appeared for examination.
This means that the Government has
exploited lakhs of un-employeq per-
sons. Therefore, I urge the Govern~
ment to stop the practice of col’ecting
examination fee and give relief to
poor and unemployed students,
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THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLAJ:
Now Mr Gopalsamy. You have only
four minutes...

./ SHRI V, GOPALSAMY (Tamil
MNadu): Madam Vice-Chairman, 1 be-
long to the group of other...

THE VICE.CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]:
Four, Your party strength ig four
and according to the Secretary-
General's office you have four mi-
nutes. You will only be wasting your
time in argument,

SHRI V. GOPALSAMY: Sp far the
practice is...

THE VICE.CHAIRMAN [DR.

- (SHRIMATI) NAJMA HEPTULLATJ:

wlet us not waste the time on prac-

tices. It has becen categorised as a
party. ..

SHR1 V. GOPALSAMY: Hereafter
1 can prepare myself, but so far we

have not Dbeen categorisedq as
parties. ..
THE VICE.CHAIRMAN [DR.

(SHRIMATI) NAJMA HEPTULLA)J:
Please go ghead.

SHRI V. GOPALSAMY: This
seems to he a new practice,

. Madam Vice-Chairman, thig Union
Public Service Commission is a pre-
stigious creation of the Constitution.
Since the time at my disposal is very
short I would like fo confine myself
to some relevant aspects which I

[21 JULY 19821

Report of UPS.C. 250 N

want to bring to the notice of the
Government. The UPSC conducts in-
terviews at Delhi. 1 hope the Gov-
ernment will understand the difficul-
ties and hardships of the candidates
who come from deep South or from
remote areas. They have {p undergo
a 1ot of hardship. You may say that
they are given travelling allowance
and D.A. But the to and fro journey
is a great problem. Accommodation
at Delhi is a problem. Reservation
for their return journey is a very big
problem. (Interruption) You won’t
understand thir problem because you
are all here in the nearby areas and
you can come easily and enjoy the
place. You have all the facilities. So
you cannot understand the problems
of the candidateg coming from places
like Trivandrum, Mad:as, Bangalore
and Hyderabad. The honourable
Minister must be knowing it himself
because he comes from Hyderabad,
how the candidates are put to severe
suffering and hardship. That i why
1 suggest to the Government, why
not the UPSC conduct regional inter-
views. instead of calling them all here,
You can conduet the interviews at
Madras or at Hyderabad or Bangalere
or Calcutta for the eastern region,
and so on, Members of the UPSC ean
go there. This ic= one aspect which I
waould request the Government to
consider seriously. I know many
candidates are suffering a lot, and
many of them do not turn up at the
interview just because they are afraid
of these so many difficulties ang hard-
ships,

Anaother thing I would like to bring
to the notice of the Government is,
so far as selection to IAS IFS and
IPS is concerned, previously high
marks were given for viva. 1 stand
corrected if T am wrong; Dr. Sarup
Singh knows better—I think 250
marks are given for viva and
nearly 1800 marks are awarded for
written examination. Because of
this, candidateqs who have passed B.Sec.
or M.Sc. avd have selected those sub-
jeets, score high marks in the written
examination_ When evaluation is.
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done, the examiners award more
marks, nearly 70 to 75 per cemt, to
those who have taken the science
papers. Candidates who have taken
humanitieg like history, economicg or
social sciences, do not get more thar
just 50, 55 per cent marks. Even the
bright students are given only 55
marks. Recently the candidates who
have peerr gelected for interview are
imostly candidateg who have studied
science subjects, not the students who
have gstudied humanities. Even a
student who hag done MA in English
Literature, who ig a bright boy, has
not been called for the {nterview,
because he wag not given high marks
in the writlen examination. Candi-
dates who have studied gocial sciences,
who know the social problems also,
many bright students, bright candi-
dates, even they do not get a chance
at all. I would request the Govern-
ment to consider the suggestion that
some moderation chould be givepn for
those studentg who have done their
graduation or post-graduation ir hu-
manitiegs anq who have taken huma-
nities papers in their examination.
Thig practice has beerr going on. Stu-
dents who have taken humanitieg as
their subjects dg not get better op-
portunities. (Time-bell rings) .

- Another thing I would like to bring
- to the notice of the hohourable Min-
" ister ig in the selection by the Union
Public Service Commicsion there
should be some weighiage given, for
. the socially and educational'y back-
" ward class students. If the Constitution
itself some guarantee ha< been given
to protect the interests of the gocially
and educationally backward class peo-
ple, The Mandal Commission has also
made some recommerrdation for giv-
ing them some weightage or making
some reservation for those who belong
to socially and educationally back-
ward classeg because for cenluries they
were denied opportunities or avertues
of employment in the name of reli-
gion, varnas or caste. Now you have to
provide some avenueg ‘for them
through reservation... -
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SHRI U. R. KRISHNAN (Tamil
Nadu): It iz your party which has
opposed it... (Interruptions).

SHR1 V. GOPALSAMY: It is not
true. We are the championg of those
people. .. (Interruptions). -

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLAJ:
Mr, Gopalsamy, your time ig over. If
vou crosg talk, you would not be able
to finish your gpeech.

SHRI V. GOPALSAMY: How is it?
Eighteen minutes are allotted for
others. And there are only two
speakerg fromm among this category.
That meang I can take 9 minutes. ..

THE  VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLAI1
You cannot. You ask the Secretariat.

SHRI V. GOPALSAMY: I can speak
upto 9 minutes.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLAL:
The strength of your party is omly
four,

SHRI V. GOPALSAMY: Mr. Minis-
ter, I would like to draw your atten-
tion to the fact that when the back-
ward classeg represent 52 per cent in
the country’s population, their repre-
sertation in the services is only 125

‘per cent. Their representation in the

Clags I serviceg is only 4.65 per cent.
Thig ig only lesg thas one-terth of
their population in the country.
Therefore, I would again request the
Government to implement the recom-
mendations and proposals made by the
Mandal Commission so that the back-
ward clagg people in our courtry can
be uplifted,

DR. MALCOLM 8. ADISESHIAH
(Nominated). Madam, Vice-Chairman,
I am one of those who feel thatin our
country we have certain islandg of
sanily, One is the defence servizes
and the other is that part of our civil
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service which hag come out of the
Union Public Service Commission. I
wish to pay my tribute to both the
Union Public Service Commission and
to the civil servamtg who have come
out of the UPSC. I gpeak here as one
who hag been working with civil ser-
vantg in 120 countries and I believe
that our civil gervants who come out
of the UPSC cap compare with any
of those I have seen, whether in the
United States of America or the
United Kingdom or in other countries,
I pay my tribute to the hard, objec-
tive work which the UPSC hags done
in giving us and they continue to give
us thig high level civil service.

I think the UPSC jg 5 victim of a
rather serious situation of the educat-
ed-unemployed in the country. They
report that they have had g deal with
three lakh applicants in this one year
and over 8,000 have beerr recommend-
ed out of them for appointments, I
do not know of any machinery any-
where in the world for imterviewing
' and selectng for the highest posts in
a country, which can deal with this
number of three lakhs and this can
easily go to 4 lakhsg or everr 5 lakhs
in the eighties.

Is the UPSC or the Government
giving thought to what kind of
machinery we shoulg have and what
procedures we should have for the
selection of people for the future.
Otherwise, I am afraid, there will be
a real break-down i the UPSC
machinery.

In the minuteg of the Conference of
the Chairmen of Public Service Com-
missions referred to in Appendix
III-A, on page 80, there js a reference
to a committee set up with Mr.
Saksena as Chairman. It is giving
thought to the future of the work of
the Union and State Public Service
Commissions, including the examina-
tions and reviewing the provisions of
the Constitution in this regard.” I
wish to ask the Government whe-
ther this Committee is seized of
ot
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thig problem that I have mentioned,
the problem of the growing number
of candidates. In fact, if I read this
paragraph, what is aimed at ig not
clear to me. Rather it seemg to me
to be critical of the growing number
of recruiting agencies in this country
for the varioug public sector units
and agencieg and so on. I think we
will have to go more in ihat direc-
tion unless we want to have a break-
down of the Union ang State Public
Service Commissions. The Commis-
sions should concentrate on the selec-
tion of the key personnel in our civil
services,

Then the volume of educated un-
employment impinging on the Union
Public Service Commission is such
that for every post, 120 candidates
applied and 12 candidates sat for the
final examination, and out those 120
and 12 candida.es only one got selec-
ted. I think this is the kind of sta- -
tistics which do not exist in any other
country and, therefore, I am not able
to compare angd give any kind of com-
parative information ag to how one
should deal with this problem. Curi-
ously enough, if I look at the appen-
dix 1 find that in a service like the
Indian Forest Service Examination,
there are something like 100 candi-
dates for each pogt and I am surprised
to find that for Forest Service Exami-
ration, there is such a large number
of people appearing jn relation to this
problem of educated-unemvloyment.
On the other hand, in relation to what
my friend, Shri Ramachandra Rao has
said, if you look at the number of
candidates ang their pe.formance in
the engineering services or medical
services or the geological services,
there you will find that the smallest
number of people are appearing
and the largest number passing the
examination in relation to those appe-
aring. But it does not explain...

SHR; R. RAMAKRISHNAN (Ta-
mil Nadu): Probably because it is a
question of more money in the
Forest Service!

- L R oo
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SHRI BUDDHA PRIYA MAURYA
(Andhra Pradesh): No. There iy no
guestion of money in that.

DR. MALCOLM S. ADISESHIAH:

..the number of people who are sit-
ting for it. Madam, can you tell me
how many minutes more I have got?
Two minutea? Al right. Now, I
want to go on to mention one or two
other things.

The next point that I would like
to refer to is the experience of the
Commission, very recent experience,
with regard to the objective type of
questions. Here 1 disagree with my
friend, Dr. Sarup Singh, because,
when 1 talked to him, privately and
asked him, ‘“What is the alternative
to the objective type dquestions? Do
you stand by the essay type ques-
tions?” He said, “No”, and then he
described  aliernative system that
would be very complicateq for a vast
country. like India. So, T am much
more in agreement with  Mr.
Ramachandra Rao .on this. Brief-
ly, 1 want to say to the Gov.
ernment and alsp to the Union
Public Service Commission that I
believe that a time has come now
when there is no need to go in for the
British expertg to advise us on this.
I think there are enough Indians
today all over the country who are
so well-versed in objective ques.ions
framed and the UGC also has built up
question banks in many of our Uni-
versities yef I think that there are
enough people whom we should make
use of for this reform,.

There is only one point which I
don’t think the Minister can answer.
I see from the Report that there is
a refercnce to the objective tests and
semi-objective tes's. 1 may tell Mr.
Ramachandra Rao here that there is
also a reference to negative marking.
Now, I do not understand what this
semi-objective test means, It is like
saying semi-pregnant. Either it is
pregnancy or no pregnancy and there
is no question of semi-pregnancy. So,
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either it is objective or not aobjec-
tive and there is no question of any
semi-objective test. Therefore, 1 do
not understang what iy meant by this
semi-objeclive test and 1 wish there
hag been 3 little more information on
this. I also wish that there had
been a little more information on the
actual experience of the Commission
in the languageg that are being adop-
ted by the candidates because I see
that the students sitting in the langu-
ages are doing much better than
those who are not doing in their
native languages and the Report says
almost nothing on this. I think Mr.
Ramachandra Rao should see that
the record in the use of languages by
the few who take the languages is
very good. And in my own langu-
age, Tamil, the people are doing
much better than they are doing in
the other subjects. There ig not en-
ough of an assessment on this, I
wish the Goverirment give some in-
formation on two things 1 am inter-
ested in: One is what ig their ex-
perience of the UPSC in regard to
extensions 1o other languages; and,
secondly, about the very interesling
section on rural students, the Report
does not say anything. Will the
Minister throw some further light
on this? Thank you.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): Madam Vice-
Chairman, I thank all the hon. Mem-
bers who have participated in the
discussion on the Thirty-first Report
of the U.P.S.C. Madam, I need
not again stress the importance of
UPSC in conducting the Indian Ad-
ministrative Service and all-India
Services. I really thank Dr. Sarup
Singh and Dr. Malecolm Adiseshiah
for having paid their compliments
with regard to the quality of the
candidates that have been selected
by the UPSC. Several suggeslions
have been made in thig regard with
regard to the mode of working of
the UPSC and other suggestions have
been made by the hon. Members, I
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would only mention about what has
been stressed by the majority of the
Members here with regard to the dis-
advantages suffered by students who

, come from the rural areas. In this

" connection, I may quote what the
Prime Minister hag said while inau-
gurating the Conference of the Chair-
men of Public Service Commissions
held in New Delhi. The Prime Min-
ister laid stress on providing more
equitable opportunities for the candi-
dales from the rural areas for getting
into the Administrative Services and
posts under the Gavernment of India.
In the assessment of candidates, stress
hag to be, not o much on superficial
_brightness or mere scholastic intelli-
" gence, but more on persons who are

" sound and earnest, who have charac-
ter, courage, confidence and staying
power and also willing and able to
learn ag they go along.

Sir, in order to make the rural
students feel at home, a new system
hag been introduced. According to
the recommendations of the Kothari
Commission, students can write their
answers in any of the languages
listed in the Eighth Schedule but the
question paperg are in English and
Hindi. Sir, according to the latest
formula, the markg for interview are
only 250, with minimum qualifying

~Jnarks as at present. For the writ-

ien test papers—1800—it is 300 for
cach paper. | | e
This is the modification or imp-

rovement that has been made.

Then, Sir, Mr. Adiseshiah wanted
i¢c kruow how many people have writ-
* ten in examinations in their own
language and what ig the progress.
Sir, the number of candidates app=ear-
ing in languages other than English
ig increasing. From 901 in 1979 it
hag come to 1095 in 1980. The num-
r of selected candidates has increas-
ed from 54 in 1979 to 76 in 1980.
Madam, unfortunately, there is a
craze for English language, and in
regard to languages mentioned in the
#th Schedule there has been a
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Very poor response from students
coming from these language groups

who have to write for the written
test. J
Another factor which has been-

brought about is about the Scheduled
Castes quota and Members have
voiced their concern with regard to
the gdeficiency in filling up the posts
of Scheduled Castes. f
Madam, I may inform the House in
this connection that the performance
of the Scheduled Castes and the Sche-
duled Tribes has shown commendable
improvement and their intake in
service ha< shown appreciable increase,
over 1978 and 1979, This year the
Commission has been able %o allot full
quota of Scheduled Caste candidates
reserved for them in the examinations
requiring general academic qualifica- -
tions, but more than 'that, the Com- -
mission was also able to recommend =~
full quota of Scheduled Caste candi- -
dates in the Engineering Services®
Examination and the Combined
examination for recruitment to
medical posts. In the case of posts
requiring  specialised qualifications
such as the Indian Statistical Service
and the Geologists Examination, there
ig still a slight shortfall, but I am
glad to inform the House that whereas
in 1978 only 12 Scheduled Caste
candidates were recruited against 53
vacancies and 17 candidates against
34 vacancies in 1979, in 1980 26 candi-
dates have been recruited against 38
vacancies; that is, against 23 per cent
recruitments in 1978 and 50 per cent
recruitment in 1979, in 1980 we have
been able to achieve a success up to
75 per cent. A  similar trend 1is
observeq in case of Scheduled Tribes
where there is no deficiency in the”
recruitment of Scheduled Tribes in
case of the Civil Services Examination,
Indian Forest Service Examination,
Indian Economic Service Examination
and Assistant Grade Examination
requiring normally general academic
qualifications. There has also been an
improvement in the intake in the case -
of posts requiring technical qualifica~.
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tions; for example, in case of Engi-
. neering Services Examination in 1978
only 45 per cent vacancies were filled
and in 1979, 60 per cent
vacancieg wera filled,
in 1980, this increased to 67 per cent.
In the case of medical posts, in 1978
only 35 Scheduled Castes candidates
were available against 204 vacancies,
ie only to the extent of 17 per cent.
This increased to 36 percent in 1979
against 115 vacancies raising the
recruitment to 35 per cent; but in 1980
" we have recruited 49 persong against
114 vacancies bringing it o 45 per
cent. I may mention that in the Civil
Services Examination, the recruitment
of Scheduled Tribes from 1976—1978
ranged only between 50—55 per cent,
but in the last two years we have
achieved 100 per cent success in
recruiting Scheduled Tribes. How-
ever, I am fully aware that this is not
a matter of complacency and we
should continue to strivie to achieve
ever: better results where the detici-
ency in the recruitment from the weak-
_er sectiong persists. In order to im-
prove the competitivene-g of Scheduled
Castes and Scheduled Tribes, the
number of centres under the Coaching
and Allied schemes have recently been
increased from 30 in 1980-81 to 40 in
1981-82. ‘

Some Members have pointed out 1o
the continued appointments and
delayed references to the Commission
References were also made to the ad
hoc appointments that are being made

SHRI BUDDHA PRIYA MAURYA:
What is the representation of the
Scheduled Castes and 'the Scheduled
Tribes in the IAS, the IPS or the IFS
ag present and how many posts have
been reserveq for them? Are you
satisfied? If you are not satisfied, what
steps are you taking to meet this
deficiency?

SHRI P. VENKATASUBBAIAH: So
far as the IAS, the IPS and the IFS
are curncerned, ‘the regervation is 15
per cert for the Scheduled Castes and
756 per cent for the Scheduled Tribes.

- Voo -
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I can say that the duota has been ful-
filled for the last two years.

SHRI BUDDHA PRIYA MAURYA:
I am asking as to what is 'the percent- '
age of the Scheduled Castes and the
Scheduled Tribes in the IAS, the IPS
and the TIFS?

SHRI P. VENKATASUBBAIAH: I
require notice. 1 will tell you what
is the percentage, There is some back-
log. But the percentage of the Sche-
duled Castes and 'the Scheduled
Tribes has increased over these years.
I will certainly give those details to
the hon. Members.

SHRI SHRIDHAR WASUDEO
DHABE: What about the technical
examination?

SHRI P. VENKATASUBBAIAH: In
the technical examinations, thingg are
improving. We are having coaching
clagses to see that some more people
are taken for technica] posts.

ot @ &=z @ (fagr) - wfpar
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SHRI P. V'ENKATASUBBAIAH:
It may be very pleasing for the hon.
Vice-Chairman to know that evén
the representation of ladiés is in-
creasing and we will see that more
women arc recruited for these all-
India Services. (Interruptions). If
you speak one at a time, I will be in
a position to answer; otherwise J do
not even hear you.

SHRI SHIVA CHANDRA JHA:
What are the figures for the last one
year?

SHRI NIRMAL CHATTERJEE
(Wes. Bengal): Has the representa-
tion of ladies improved in absolute
termg or in percentages? ,

SHRI P. VENKATASUBBATIAH:
In absolute terms jt is 90 per cent of
the population. How can I answer
that question? It is better than it
was in the previous years. Shri
Mohanarangam said that there is no
proper representation from the South.
Madam, it is not borne out by the

Y
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facts. In the previoug Service Com-
missions there was a fair representa-
tion from Tamil Nadu. I am not
speaking about the South as such.
At one time Shri Siva Shanmugam
Pillai formerly, Speaker of the Mad-
ras Assembly, was also a Mecmber
of the Service Commission. Recent-
ly Shri Singarvelu, Dr, Noor Moham-
med were also memberg of this Com-
mission. Shri Hamid ig a member
now., He comes from Tamil Nadu.
From the Southern region there is
another Member also.

He said that the people whose
mother tongue is Tamil they alone
should be appointed for the Indian
Adrministrative Serviecgp in  Tamil
Nadu. Madam, the words Indian

Administrative Service mean that a
person gelected for thig Service can
be posied to any place in the country.
That iy tha intention of the Indian
Administrative Service,  Otherwise,
it can bhecome a regional service like
the A.I.LA.D.M.K. There is a sys-
tem under which 50 per cent will
be insiders and 50 per cent will be
outsiders, that is the quota and we
are preserving the all-India character
of the Indian Administrative Service.
I know many non-Tami] officers who
could speak ag fluently ag Mr. Moha-
narangam, There was one collector,
" Mr. Bango, I can quote the name,
he could speak more fluently than
Mr., Gopalsamy or Mr. Ramkrish-
nah or anybody else. (Interruptions).
They could obtain proficiency in 1he

languages of the areags where they
served. In this connection, Madam,
I may mention that there was a
lady...

SHRI V. GOPALSAMY: Mr. Min-
ister, at times whep local problems
arise, they are not competent to solve
those problems:

SHRI P. VENKATASUBBAIAH:
It ig very appropriate that there
should be outsiders. If local people
arc appointed they can develop a
vested interest because if they are too
much locally involved they will
have their likes and dislikes. These
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Indian Administrative Service Offi. -
cers should have an all-Tndia attitude.

‘In this connection, I may tell you one

thing. When a Harijan lady member
qualified for the IAS, she was allotted
to Uttar Pradesh, but our Prime M-
nister said that since she is the only
lady member from Tamil Nadu first
lady member, who got herself quali-
fied to ihe IAS she should be allotted
to her home State. She has been
allotted back to Tamil Nadu on the
request made by several hon. Mem-
bers. So, Madam, the character of
the all-India Service is quite differ~ -
cnt. We should not meddle with it
and make ii look like a regional,
taluka or district level service: And,
I know, that Tamil Nadu enjoys the
distinction of having a non-Tami] as
the Chief Minister. They are cosmo-

politan in their outlook. (Interrup~ -
tionss. '
SHRI V. GOPALSAMY: What -

about my suggestion regarding... -

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]:
Order please. Please allow the Min-
ister to conclude now. We have got

half-an-hour  discussion at five
o’clock.
5 p.M.

SHRI P. VENKATASUBBAIAH:

Mr. Gopalsamy raised the matter of
regiona] jnterviews. The number is
so Jarge that it would be difficult to
complete interviews in time if the
UPSC members are to go to various
centres. Dr. Sarup Singh knows the
difficulty,

SHRI V. GOPALSAMY: As _an
experimental measure. R

SHRI P. VENKATASUBBAIAH:
That ig the reason why we are open-
ing more centres for the written test.
For the Scheduled Caste and Sche-
duled Tribe people we intend open-
ing more cenires.

Aboul the aobjective tests, about
other matters, suggestions have been
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‘made; Dr. Ramachandra Rao made
one suggestion; Dr. Sarup Singh made
"another suggestion; Dr, Adiseshiah
gave another suggestion. So all these
suggestions will be conveyed to UPSC
" for their consideration...

<" SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): What hap-
- pens at 5 o'clock? We have half-an-
- hour discussion, - .

THE VICE.CHAIRMAN [DR.
- (SHRIMATI) NAJMA HEPTULLAZY:
Yoy ask your people not {o disturb.

"> SHRI V. GOPALSAMY: Now Mr.
Kulkarni has raised this guillotine.

- THE VICE-CHATRMAN [DR.
- {SHRIMATI) NAJMA HEPTULLA;:
Y.et the MMinister finish.

- SHRI P. VENKATASUBBAIAH:
About Kothari Committee, they
have made 55 recommendations: some
of them have been accepted: some
are partially accepted and some of
them are not accepted. Recommen-
dation concerning internal working
tof UPSC has also not been accepted
and action on some of them hag been
deferred. We are having a constant
review ol the recommendations made
by Kothari Committee. Hon. Mem-
‘bers have made very valuable sug-
‘ gestions and by and large, I am
“happy to note that all the hon. Mem-
tbers with unanimity, commended thc
working of UPSC, its impartiality in
‘selection or candidates and we must
- congratulate the UPSC for that. If
there are any other suggestions made
on the floor of this House on this
-occasion, I will pass on the same to
UPSC for their consideration. We
have also written to various State
:Governments with regard to emolu-
-ments and other perquisites to be
giverr ta the Chairmen and to the
.members of the State Service Com-
missions. Dr. Sarup Singh mention-
ed about it and also about the status
of these members and also the emo-
:Juments. All thig is under constant
‘review. It is our endeavour that
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UPSC as well ag the State Public
Service Commissiong maintain their
status, dignity and importance and
see that the best of the people, the
talented people are recruited so that
they may administer the country
with efficiency, with dignity ang de-
corum, Thank you.

. S— .-
- .

MOTION FOR ELECTION TO THE
INDIAN NURSING COUNCIL

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (MISS KUM-
UDBEN M. JOSHI): With your kind
permission, I move the following
motion: —

“That in pursuance of clauge (0)
of sub-section (1) of section 3
read with sub-section (4) of sec-
tion 6 of the Indian Nursing Coun-
cil Act, 1947 (48 of 1947), this
House do proceed to elect, in such
manner as the Chairman may
direct, one member from among
the members of the House to be a
member of the Indian Nursing
Council in the vacancy caused by
the retirement of Shrimati Hamida
Habibullah from the membership

of the Rajya Sabha on the 2nd
April, 1982.7 .
The question wag put and the

motion was adopted.

[The Vice-Chairman (Shri R. R. Mo-
rarka) in the Chair.)

HALF-AN-HOUR DISCUSSION ON

POINTS ARISING OUT OF ANSWER

TO STARRETD QUESTION 40, GIVEN

ON THE 9TH JULY, 1982, REGARD-

ING MISMANAGEMENT IN NAFED
AND NCCF

SHRI ARVIND GANESH KULKARNI
(Maharashtra): Sir. I am really grateful
to the chairman for ullowing a discussion
on this  vexed matter of corruption in
NAFED and NCCF which is being  dis-
cused in this House off and on for the
last one year or so,



